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Hnn.. Mr. S. Bas Gg ta, anbé‘u'.‘(m]’

Heard sri P.K; Khare 1earned cﬁimsei ﬁa .

i‘ | the applicant and sri C,5. Singh, learned ﬁauﬁge ‘, ;
i‘ tor ihe Respondents, B .
-

The counsel for the epplicant has __m_a.ﬁrﬁ;ﬁ?’~ y
M.P. No. 833 of 1994 f{or substitution of the
applicaent by his widow on the ground that the

- gpplicant has since died on 16,1,1994, - ey J B I
_ o |

. | | , il

2, The applicant's case was that he was R

illegally suspended by the order dated 3,11 l@ﬂﬁﬂ 1

i T
and the order of suspension wes malafide, ile also

submitted that no opportunity u:zs g:l.ven to him to -__;c
L

defend the case and the findings of the enquiry

officer w.s malaflde .ad perverse, On the afores.i

grounds the applicunt prayed for the relief 'Bh -.;t‘ . f—-l_.',_

the Tribunal set aside the suspension order ranﬁ

direct the respondents to decide the applic&n’tl‘s By

representation dated 10.5.1992 against the findmgﬁ" 1”’3

of the enquiry officer and also quashe= the f*?z_.nd or:-%‘r‘_ ;ﬁ

Ho reliet has been claimed w‘n.ch can be tr nn@lqt 4.1 r !L{
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'fhgf *m‘apmaﬂﬁn g«i’, d j -au cant
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| m,n ﬁw dnath @f the appli@gnfw. 3
. hes been claimed in 32@’& I;‘Fliﬂ.f i‘ fﬁh& L
. be substituted ss the appli cant, In vi wmw is , the
M.P. No. 833 of 1994 is dismissed ’aﬂg sﬁia,ﬁﬁ F* I’k
[ .

cause of sction does nmot survive aftﬁ’r il;!'lé death of
" - . F.-.

Member(J) ;
Da Ed___;__ . 5.4.1994
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